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THE STANDARD WEIGHTS AND
MEASURES BILL, 1953

Surr KISHEN CHAND: Sir, I beg
to move for leave to introduce a Bill
to provide for the standardisation of
weights and measures in harmony
with the metric system.

Mr. CHAIRMAN: The question is:

“That leave be granted to intro-
duce a Bill to provide for the
standardisation of weights and
measures in harmony with the
metric system.”

The motion was adopted.
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Suri KISHEN CHAND: Sir, 1 in- |

troduce the Bill.

1o = T

THE INDIAN COINAGE (AMEND-
MENT) BILL, 1953

SHrr KISHEN CHAND: Sir, I beg
to move for leave to introduce a Bill
to amend the Indian Coinage Act,
1906.

Mgr. CHAIRMAN: The question is:

“That leave be granted to intro-
duce a Bill to amend the Indian
Coinage Act, 1906."

The motion was adopted.

Surr KISHEN CHAND: Sir, I in-
troduce the Bill.

THE HINDU CHILDLESS WIDOW’S
RIGHT TO PROPERTY BILL, 1953

Dr. RADHA KUMUD MOOKERJEE

(Nominated): Sir, I beg to move for
leave to introduce a Bill
the Hindu
childless widow’s rights to property.

Mgr. CHAIRMAN: The question is:

“That leave be granted to intro-

to amend
law governing Hindu :

duce a Bill to amend the Hindu law .
governing Hindu childless widow’s -

rights to property.”
The motion was adopted.

Dr. RADHA KUMUD MOOKER-
JEE: Sir, I introduce the Bill.
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THE INDIAN SUPPRESSION OF
IMMORAL TRAFFIC AND
BROTHELS BILL, 1953

Dr. SurimaTr SEETA PARMA-
NAND: Sir. I beg to move for leave
to introduce a Bill to provide for and
consolidate the law relating to sup-
pression of immoral traffic in women
and brothels.

Mgr. CHAIRMAN: The question is:

“That leave be granted to intro-
duce a Bill to provide for and con-
solidate the law relating to sup-
pression of immoral traffic in
women and brothels.”

The motion was adopted.

Dr. SuriMaTt SEETA PARMA-
NAND: Sir, I introduce the Bill

THE WOMEN'S AND CHILDREN'S
INSTITUTIONS LICENSING BILL,
1953

Dr. SurimaTi SEETA PARMA-
NAND: Sir, I beg to move for leave
to introduce a Bill to regulate and
license institutions caring for women
and children.

Mr. CHAIRMAN: The question is:

“That leave be granted to intro-
duce a Bill to regulate and license
institutions caring for women and
children.”

The motion was adopted.

Dr. SmrimaTi SEETA PARMA-
NAND: Sir, I introduce the Bill

Mgr. CHAIRMAN: Now, we come
to Mr. Satyapriya Banerjee’s Bill.

THE CONSTITUTION (THIRD
AMENDMENT) BILL, 1953

Surr S. BANERJEE: Mr. Chair-
man, I beg to move that the Bill,
further to amend the Constitution of
India, be taken into consideration.

{MRg. DeruTY CHAIRMAN in the Chair.}
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